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2.4,02 Mre JeleSarkar, learned counsel for

the applicant submits that there is an
urgency for dispoaal fb the application,

~ The applicants have been issued charge

sheet after holding BPC, He prays for

early diaposal of thia proceeding, Mr, A Dab
Roy, learned Sr. C.Ge5.Ce for the Respondann
ts prays for time for filing written state- '

- "ment, Four weeks time.is allowed to the
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k/ urgency
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in mind: /to File written statement uithin,
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Member

the period.

: No urittsn statament is Forthcaming.
List on 31/5/2662 to enable the Respondants
to rile ur1ttan statemant
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Vice—Chairman

Written statement are yet to%ille,v
_though timaags granted. On th@ prayé% of
Mr. B.C.Pathak,learned Addl. C+G.5.Ce for
_the respondents further four weeks time
i1s granted to file written statement as
a last chances B

List on 11.7.2002 for orders.
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The Respondents are yet to file />
written statement-though-oppurtunities }
uere given, Post the matter for hearing

on 22.8,2002. The Respondents may file
Qritten statement, if any, uithin four

weeks from today,
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22.8.02 Heard counsel for the parties.

{Hearing concluded, Judgment delivered ‘

} : {in open Court, kept in separate sheets.
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The - application is allowed in terms
‘of the order. Ncg order as to costs.
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CENTRAL AUMINISTRATIVE ©RIsULAL
GUWARATI BBNCH
Ol /ReAeNo, . ... 27 .. .of 2002,
DATE OF DECISION...227872002. ..
Sri Pijush Kanti Majumder e
e we e e m i e e s ea el o e e e em en o e e e o .. . APPLICANT(g)

SSPRMeSATRAL L L .. . . AUVOCATS FOR THs APPLICAMC(:

~VERSUS. o

Union of India & Ors.

cmmm e e e e ose ce e cm en e e e e e o .RQSPONQLNT(S)
ri B.C.Pathak!Add}.g.G.§.C ADVUCATE FOR Tiik ‘

RESPONDENT (S)

H(

[Whether their Lordships wish to sce the £
ljudgment ?

| Whether the judgment is to be circulated to the other
| Benches :

§'sLe MR JUSTICE D.N.CHOWDHURY,VICE CHAIRMAN

ON'BLo MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

hether Reporters of

local papers may be allowed to see
ne judgment - 7 ‘

To be referred to the Reporter or not ?

g

air copy of the

Judgment delivered by Hon'ble Vice-Chairman
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CENTRAL ADMINIISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Application No. 27 of 2002.

Date of Order : This the 22nd Day of August,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Sri Pijush Kanti Mazumder,
Working as Sr. SDE under the

Department of Telecommunications, .
Dibrugarh-786 001. . ..Applicant

By Advocate Sri J.L.Sarkar.
- Versus -

1. Union of India,
represented by the Secretary to the
Government of India, ’
Ministry of Communication,
Department of Telecomunication,
New Delhi-1.

2. The Chief General Manager,
Telecommunications, Assam Circle,
Guwahati-7.

3. Assistant General Manager (Admn),
Bharat Sanchar Nigam Ltd.,

Office of the Chief General Manager,
Assam Telecom Circle, Ulubari,
Guwahati-7. .« .Respondents

By Advocate Sri B.C.Pathak,Addl.C.G.S.C.

ORDER

CHOWDHURY J.(V.C)

‘The dispute relates to withholding of promotion

on the purported ground of disciplinary proceeding.

2. By order déted 20.12.2001 the Government of
India,Ministry of Communication, Department of
Telecommunications approved the promotion of 56
officers of the Telecom Engineering Service Group B to

Senior Telecom Service of Indian telecom Service Group-A



in the pay.vscale of &. 10000-325-15200/- on purely

temporary and adhoc basis as mentioned in the annexure
enclosed. In the said list the name of the applicant
Pijush Kanti Mazumder appeared at serial No.323.

Pursuant to the promotion order officers were posted

including persons junior to the applicant. The applicant

was not given the bhenefit of promotion despite the order
passed. The applicant therefore moved this Tribunal for

appropriate direction for giving effect to the order of

promotion.

3. The respondents submitted its written statement

denying and disputing the claim. In the written
statement the respondents specifically stated at para 11

to the effect that "the promotion of the applicant has

not been considered only due to the fact - that a

disciplinary proceeding is going on against him." The

respondents also raised a preliminary issue as to the

~maintainability of the application. fn view of the

Memorandum of Understanding of the Governbment of Tndia
and the Bharat Sanchar Nigam Limited the otner Group R
officers are deemed to %e in deputation with the
Government of TIndia therefore the jurisdintion point
does not arise.

4. We haye heard Mr J.L.Sarkar, learned counsel
appearing for the'applicantvand Mr B.C.Pathak, learned
Addl.C.G.S.C for the respondents ét length. The

preliminary objection that was raised by Mr B.C.Pathak,

coll 3
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learned Addl.C.G.S.C as to the maintainability of the

application is liable to be rejected. Admittedly the order
of promotion was given by the Government of India,

Ministry of Communications, Department of Communications

promoting 656 officers including the ‘applicant. The

épplicant was not given promotion on the groundvmentioned
at para 3 of the said communication dated 20.12.2001 that
a diciplinary case was pending against him. As per ofice
memorandum dated 30.9.2000 which was referred to by Mr
Pathak, as per new telecom pblicy 1999 the Government of
India had decided to corporatise the service provision,
functidn .of Department of Telecommunications (DoT) and
transfer the same to the newly formed company, Bhar;t

Sanchar Nigam Limited and also transfer all assets and
jjcencing wireless spectrum management, administrative
control of PSUs, standarisation & validation of equipment
and. P .& D etc. These would be the responsibility of
Department of Telecommunications- (DOT) and Telecom
Commission. In respect of matters relating to personnel
(Government servants) pending before various Tribunals,
High Courts and Supreme Court the company was directed to
defend as assignees oOr Isuccessor in interest as per
existingArﬁles £ill the time employees are/were on deemed
deputation witﬁ the company . The application.in the facts -
situation cannot be‘dismissed és not maintainable.

5. In the instant case admittedly the applicant was
found suitable for prQﬁotion and to that effect order

was passed on 20.12.2001 and no disciplinary



proceeding was pending against the applicant on that

date and on our enquiry Mr B.C.Pathak, learned

Addl.C.G.S.C submitted that a charge memo initiating
disciplinary proceeding against the applicant'was issued
on 1.2.2002 and the same was served on the applicant on

the same day. It thus appear@ that disciplinary

proceeding was initiated only after the order of

promotion. We have perused the Government of TIndia (DoT)
Office Memorandum No.22011/4/91-Estt.(A) dated 14.9.1992

containing the procedure to be followed by DPC in

respect of Governbment

servants under cloud. The

relevant part of the Government instructions are

re-produced below :

"At the time of consideration of the
cases of Government servants for
promotion, details of Government
servants in the consideration zone for
promotion falling under the following
categories swhould be secifically
brought to the notice. of the
Departmental Promotion Conmittee:-

(i) Government under

suspension;

servants

(ii) Government servants in respect of
whom a charge sheet has been issued

and the disciplinary proceedings are
pending; and

(iii) Government servants in respect
of whom prosecution for a criminal
charge is pending."
In the instant case the applicant was not wunder
suspension nor any prosecution for criminal charges

\v//,_;,//p/pending against him. No charge sheet was issued nor
| T v

disciplinary proceeding was pending against him.

In the



Pg

circumstances we do not find any Jjustification for

withholding the promotion of the applicant on the ground
of pendency éf disciplinary proceeding. The application
is accordingly allowed and the respondents are directed
to give effect to the order of promotion dated'
20.12.2001.

There shall, however, be no order as to costs.

\41"\ C~S~L\4f14,>n |
( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHATRMAN
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL

"GUWAHATI BENCH::CUWAHATI.

0.A. NO. 2:x<w /2002

\
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Sri’ Pijush Kanti Mazumder

Working as Sr. SDE under the

connn”
B

£y Hbe %%?9{:(
4 2 - _(:41bﬁ¢rm/55’

Department of Telecommuniations,

Dibrugarh - 786 001.

Rl Jog 00 2

ceeessess.Applicant.

AN 3P
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1. Union of India ‘\\,

represented by fhe secretary to the
Government of Indai,

‘Ministry of Communication,
Depértmént of Telecommunicatioﬁs,

New  Delhi - 1.

2. The Chief General Manager

Telecommunications, Assam Telecom

-

: ' Circle, Guwahatirﬁ?

c‘)ntdo . o‘.P/’Z
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3. Assistant General Manager (Admn),
| Bharat Sanchar Nigam Ltd. .,
Offie of the Chief General Manager,
Assam Telecom Circle, Ulubari,

Guwahati - 781 007.

Respondents.

Details of the Application :

1. Particulars of the Order against which the

application is made :

The application is made for non-inclusion of

name / non promotion of the applicant in the

Promotion {adhoc) Order dated 23.01.2002 (Annexure ~C)

Q\‘E_*j/_&/l‘i‘y a/)/aové_w[-
ssued by the respondent No. 3fhas been raegmmenéaé‘

for promotion by the Order_ dated 20.12.2001 of
Assistaﬁt Diractor General (saGT), Depaftment of
Telecomunications, New Delhi and by the Qrder dated
03.01.2002 of Assistant Director General (Personnel),

Bharat Sanchar Nigam Ltd, New Delhi, and his juniors

. fal3 o VL@( .
in the nézgmﬁ?fed list have been promota2d.

2. - Jurisdiction :

The applicant declares = that the subject
matter of the application is within the jurisdiction

of the Hon'bla tribunal.

contd...pP/3

£ 53‘«1-4-%' Kanh Manpimelen



3. Limitation :

The applicant declarss that the application
is within the period of limitation under Section 21

of the Administrative Tribunal Act, 1985.

4. Facts of the cas2 :

4.1 ~ That the applicant is a citizen of India and

as such is entitled to the rights and privileges

‘guarantesd by the Constitution of India.

4.2 That the applicant was initislly appointed as.
"Engineering Supervisor (Grop-C) under the Department:

~of Telecommunications at Jorhat w.e.f. 15.05.1973.

Thereafter by an Ordsr dated 29.04.1985 he -was

‘promoted to the selection grade JE w.e.f. 15.10.1981.

He was again promoted as a Assistant Enginesr (Trunk)

slt (Group - B) on local officiating arrangement with
effeét‘ from 4.6.1986, which was regulariséd' with
effect from' 12.9.96. His service has been vary
afficient and without any blemish. or stigma .By an
Order dated 2.6.98 fua was fufther' promotad to the

grade of Senior SDE'(Group - B) in the scale of Rs.

Rs. 8,000/~ to 13,500/- with effect from 3.6.98. The .

applicant is now working as Senior SDE at Dibrugarh.

-

4.3v That the next promotional scope of tha

applicant is to the cadre of Senior Time Scals of

contd..}P/4

w“gwsk Kanh Maaymden_
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and. Ak -listac
the Assam Circle were considered fo&?promotion to the

Indian Telecom Service Group - A (for short, STS of -

ITS). Bv an Order of Assistant ‘Director General

(SGT),‘ Department of Telzommunications, Néw Delhi
dated 20.1%2001, the promotion of 656 officerrs of
TES Group - B to sTS of ITS Group - A igy the Scale of
R=. 10,000—325—15,200/— was approved. on temporary ana

adhoc basis. It is statéd that 5(five) officers from

cadre of STS of ITS by the ‘said Order dated

20.12.2001, including th? applicant. The name of the

‘applicant was placed at the serial No. 323 in the

Annexurs of the said Order dated 20.12.2001.

Copy of the Order dated 20.12.2001
alongwith. annexure is enclosed as

Anne2xur2 - A.

4.4 That the Order dated 20.12.2001 1is . for

promotion and posting of officers of TES Gropup - B

to STS of ITS Group A on adhoc basis to Bharat
‘Sanchar Nigam L:td (A Govt. of India Enterprise) (for

-short_ BSNL). It is statesd that after considering

circle wise vacancies 656 officers were consid2ared

for such promotion by the aforesaid Order. It is

o Cw&( nwe. .
mentioned that the @xdexr of Group - A officer has not

yet been absorbed/adopted by BSNL. It is further
stated that it is the policecy of fhevrespondents to

~make the promotions from TES Group 42%* service Y

l” ST @/ L 7S @ka%-,@_wu/c/&'@%

contd....P/S



adhoc basis initially. The promotion using the
Memenclature adhoc is a routine policy matter and is
made following rules of seniority, . efficiency,
Comeomibands
con=—commi-tence

Vo .
promotion. It is not a stop-gap arrangement or short

service = record and other

time vacancy promotion of adhoc nature. It is a

' regular promotion for filling up of regular

vacancies.
5. -~ That in pursuance to the said Order, BSNL
issued an Order No. 412-65/2001 - Perst. dated

3.1.2002 for posting of 560 officers of TES group - B
to STS of ITS Group - A on adhoc basis to BSNL. The
name of the 560 officeré were shown ég'the'Annexure-I
of this Order dated 3.1.2002. It is stated that the
name of th¥se 5(five) offiéers as shown in .the
Annexure.og Order dated 20.12.2001'were also included
iﬁ the aoresaid Annexure-I of the Or@er dated

03.01.2002. The name of the applicant was shown at

the seorial No.280 of the said Annexure-I of Order

dated 03.01.2002. It is also stated that the list of

Officersvto be promotéd.té STS.of ITS Group -A as per
annexures of Order dated 20.12.2001 and 3.1.2002 are
oﬁ all 1India basis. The promotion of raspective
officers are given effect to by a Agpaﬁmlk Order of

respective Circles. ‘ ﬁr'

Contd...p/6
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A copy of the Order dated 3.1.2002
along with Annexurs is enclosed as

Annaxure - B.

4.6 That in persuance to the aforesaid orders
dated 20.12.2001 and 3.1.2002, BSNL, Assam Telz2com
circle by an Order No. STES-3/21/Pt-II1/14 dated

23.1.2002 posted 4(four) of ficers oﬁ promotion

(adhoc) to the cadre of STS of ITS Group - A.

Surprisingly the applicant has not been promoted by

thn said Order though his promotion to the cadre of

Q%VﬁdVéa&
ed by the Orders dated

STS of ITS Group A was
20.12.2001 and 3.1.2002. It is stated that the
aopllcant has not been communicated any ra2ason by the
reopondents for not p*omoulng him to the post of STS
of ITS Group- A though he was found eligible andiéor
such promotion and hls-name was taken into select

list by the Orders date%ﬁ 20.12.2001 and 3.1.2002. It

is also stated that the respondents have not given

any opportunlty to the appllcant to represent before

passing the Order-datedv23.l.2002.

Copy of the Order dated 23.1.2002 is

englosed as Annexura - C.

4.7 That the applicaﬁt begs to submit that he is
callglblt3 for promotlon to the post of STS of ITS
Se /e e Aol

Group -A and was -wocemmended for such promotion by

contd...P/7
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the oOrders dated 20.12.2001 and 3.1.2002. But the

respondent NO. 3 arbitrarily did not include his name

in the promotion and posting Order dated 23.1.2002.

It is stated that Sri N.K.Roy, SDE, GMT, Silchar and
Sri S.K. Saha - II; SDE, GM, KTD, Guwahati are junior
to the applicant but they have been promoted to the
post of STS of ITS Group - A by the éaid Order dated

23.1.2002.

4.8 That the applicant begs fto submit that there
is no cogent reason for not promoting him to the post
of STS of ITS Group - A; It is stated that there is

disciplinary proceedings against the applicant,

o]
O

and he has not been communicated anything adverse nor

he is under currency of any penalty.

4.9 - That the applicant begs to submit that the

respondent No. 3 without assigning any reason did not

promote;{ the applicant novr’ he gave any reasonable

oppotunity to the applicant before passing the Order
dated 23.1.2002. The_reépondent No.3 whimsically and
most arbitorily passed the Order . dated 23.1.2002
violating the norms of administrative fairness and

poinciplegof natural justice.

4.10 That the non promotion of the applicant shall
adversly affect the service career of the applicant

including financial loss and prejudice the service

career including further promotional pfospects.

‘Contd.......p/8
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5. Grouﬁds of relief with legal provisions:
5.1 For that the applicant has been denied

promotion-though found fit and eligible and listed in
the selected 1list. This is arbitrary and offends
Article 14 and 16 of the Constitution of India.

S.é - For that the respondents have failed to
afford reasonable opportunity to the applicant and
acted from behind the back which violates the

principlggof natural justice.

5.3 For that the juniors of the applicant have

been promoted when the applicant is also in the

selectlist above the juniors . This is
discriminatory.

=

5.4 For that the resﬁondent No.3 whimsically and

most arbitrarily issued the Order dated 23.1.2002
neglecting the promotion of the applicant which is
violagtive of the Principleg of Administrative fair

play.

5.5 For that the applicant is entitled to the

promotion on law and also on equity.

6. Details of remedy exKa%%QJ

There is no remedy under any rule and the
Hon'ble Tribunal is the only forum for redressal of

the grivences of the applicant.

Contd....p/9
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7. Matter not pending before any other Court
- The applicant declares that he has not filed
any other case in any tribunal, Court or any other

forum against the impugned order.

8. Reliefs sought for:;

Under the facts and circumstances of the case

the applicant prays for the following reliefs:

8.1 The applicant be promoted to the cadre of STS

of ITS Group-A w.e.f. 23.1.2002 i.e. the date .on

%@hich promotioh order was issued for other select

list officers of the Assam Circle.

8.2 The applicant be given fixation of pay in the

promotional post of STS of ITS Group-A from the date.

similar others of the Assam Circle have been given

the promotional effect consequeht on Order dated

23.1.2002 and he be given consequencial financial

benefits including arears.

8.3 ~ Any other relief or reliefs as the Hon'ble

Tribuna(deem_fit and proper.

The above reliefs are prayed for on the

grounds stated in para 5 above.

9. Interim relief:

During the pendency of this application the

contd....p/lo
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applicant prays for the following interim relief :

9.1 '~ The applicant be promoted to the cadré of STSQ/

775
34 Group -A w.e.f. 23.1.2002 i.e. from the date of

issue of the promotion Order. for other select list

officers of the Assam Circle.

10. This application has been filed through

Advocate .

11. Particulars of the postal Order:

i) IPO No.: | S 550088
ii) Date of Issueif T R&E. D/ A YVOR

57MWM4M‘
é%7t4pv»%(4/;’

iii) Issued from :

iv) Pavable at :

12. Particulars of Enclosurers :

As stated in the Inedx

eesesVerification .

i§u$V\ ‘JQQHIT ?W§5erﬂéﬂ,



VERIFICATION

I, Pijush Kanti Mazumder, s§n of Late R.M.
Mazumder, aged about 54 yers. resident of Dibrugarh -
do hereby Verify that the statements made 1in para
1,4,6 and 12 are true to my knowledge and those made
in para 2, 3, and 5 are true to my legai advice and

that I have not suppressed any material facts.

And I, sign this verification on this &8 %

day of January, 2002. at Guwahati.

Ra"‘uﬂn Xan k M%MMQQ,

Signature.
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No.11/1/2001-8TG-I (Voull) - 6

' ' Government of India A
Ministry of Communications -
Department of Telecommunications
- Room No.419, Sanchar Bhawan
20 Ashoka Road, New Delhi-110001
- Dated: December 20, 2001

-

L erder
- | Tider S T So
.‘ Subject:-  Promotion and posting of officers of TES Group-B to STS of ITS Group-A o
'\ ' ‘ad-hoc basis - R(;garding‘ : R ‘_ .

y The Competent Authority has approved the promotion of following 656 officers of

. TES Group-B to STS of ITS Group-A in the pay-scale of Rs.10000-325-15200 on purel)
temporary and ad-hoc basis as indicated in the Annexure enclosed. On their ad-ho
promotion to STS of ITS Group-A- the officers are posted as indicated in the Annexurc
under column “POSTING ON PROMOTION". Further posting in respect of the officer:
“within BSNL /MTNL will be decided by BSNL/MTNL respectively. -

2, The officers would not have any:claim for their. seniority in STS of ITS Group-A
based on this ad-hoc promotion, Their seniority will be détermined with reference to hit
basic seniority in the substantive grade i.e. TES Group-B. -

TR e+ e g

' fB‘. The officers shall not be promoted to the higher grade by the concemcd
Circles, Units ' : S T
i, Incase of disciplinary / vigilance case is vpendmg‘against‘him‘ {1
ii. If the officer is under the currency of any penalty; or '
iii. the officer is on deputation to TCIL etc.” S

: - Such cases will be-decided.by this office on-receipt of inf ‘rmation from the
V  concerned Telécorir Circles. Information in this régard may be brought to the
“notice of this _qf.f ice within 15 days f_r_om the date of issues of this order. -

4, In accordance with the instructions contained in this -office Circular
0.12/75/2000-5TG.1 dated 18/ 8/2000; the officers are required "to join their promotional
assignment within“a time. period -of 40 (forty) days. The CMD/CGM <oncerned may
ensure that the station of ‘posting orders in respect of the officer is issued in time and sucl
" officer is-relieved accordingly so asto enable him to join the promotional assighmen!
within a prescribed time périod of 40 days from the date of issue of the promotion orde:
. by'this office.. .= oo A I

4.1 In case-the officer-concerned fails to join the promotional assignment within the
prescribed time'period of 40 days, he should not be allowed to be rélieved or join the post
thereafter. In such an-event the promotion order shall become inoperative and the mattc:
shall be reported to this office for further necessary action. Further no request for
modification o{-vprﬁl;outm orders shall be entertained after the eipiry of the 40 [forty)

days pcriod'ﬂ A)‘w’/:

P
\
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42  The CMD/CGM concerned are further directed that the pending request ofathe
officer(s) for modification of the promotion orders cannot be taken as a ground for
holding of the implementation of the promotion orders in respect of the officer.

"\ ) ther e are any other administrative difficulties faced by the concerned Circle(s)
fo, implementing the-ad-hac promotion order in respect of the officer(s), the concerned
 CMD/CGMT may ensure to bring it to the notice of this office within the prescribed time
linit. No request after this period will be entertained.

6. The leave, if any, requested by the officer, who has been posted on promotion to a
different circle, should not be allowed. If any officer desires leave, he / she canapply for
leave to'the new Head of Circle under who he / she had been posted only after joining
the new post and new CGMT will sanction leave, if it is considered justified in the normal

course.

7. The date on which the above order is given effect to may be intitnaled and charge-
reports sent toall concerned. A consolidated report of the officers who have relieved /
joined their new postings may also be sent immediately on completion of 40 days from

the date of issue of this order.

g. This is further subject to the outcome of various courl cases pending in various

R bl

[ RAM AUTAR ]
Assistant Director General {SGT]
Tel.N0.3036282 / Fax No0.3716099

courts,

Encl: ANNEXURE.

To -

1. The CMD BSNL / MTNL / Sr. DDG TEC
2. The CGMs/CAOs of the above mentioned Circles / Units
3 Officers concerned (Through CGMs Concerned)

g()p! IO -

1 PS5 to MOS(C)

2 M(S)/Adv{HRD)/DDG(Estt)/ Dir(Staff)/ ADG(SCT)

3. DDG(Pers),’Jt.DDG(Pers)/ADC(Pers.l)/S()(Pors-l), BSNI. [Cor orate Office]
4 CS to Adv(HRD)

5 Order Bundle

6

Spare Copy -3 A -

[AK MA;K'HUR]

Section Officer [STG-]
Tol No.20%00 / Fax No.371 6099
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/L ,  ANo] No | S/ Hulh_‘ PONTING  PROMOTION
112] 10910]N K NARAYANA MURTY 0107742 STP BeNL
> | {113] 33338 [MANOJ KUMAR DAS 2A/0/59 | OR | BSNL
+ [114] 17495 [SURENDRA BABX) 7 070755 | UP(E) BSNL
. [115] 30441 [JAYANTA KUMARSANYAL [ 19/11/53] * WB . BSNL
1116 33355 [NARAHARI DAS T Tosjos/s8|  OR |- BSNL
17| 10691 [K RAMA RAQ m705/42 | STR BENL.
18] 08904 [N K KALRA 0774 BNLCO | - BSNL
19| 0HB D A BHAVSAKR 7103/42 ] M} BSNI.
V0| 33512 MISHRELAL GIRL 01/01/56 WTR . DSNL
11} 08907 [N N 'MEHTA 28/09/43 | MNLDL | - MTNL
. 112 08909{C R KOTHALEY ~ To3,01/44 ¥ | . BSNL
AT 17197]8 € SAHU e 105,/08/53 R ~ DINL
124 14461 [CUDIHEER . T [ 10/93/45 o BINL
1251 12080 {1 M KANDPAL , o~ tosje/sa) ALBG | ALTIC BSNL
126 [08913[K S A PADMANABHAN 116/@/46 | TMH BSNI.
K {127 L ISPAR[SANAT KR PAUL. SRRV ETR BSNL
o " 11281 W15|VSMUN] o 06/(h/45 Mt BSNI,
p , P01 W0 |A B PATUL iy Wt BAMI,L
C U130 16IRE [ KATHIRESAN 07 /007 41 TN, RSN,
131] 08017 [P 5 PASSI AW/0/47 | UP(W) HENIL
132 | OBNEIN FHEPATEL, 04 /00546 WIR BSNL
133 | US9I9[M VIAYAN 2/ 11044 M GENI.
134 | 08920[C; ABBANNA 16707143 MH SNL |
135] 10610IAJITSINGH 02/05/50) PB . BSNL
., 1136] 08921 {N A RATHORE 15/04/64f  GUJ BSNL.
11371 08v2a]R n RAWAL 06/ 04 /47 Guj HSNL.
138 11966 JAGE RAM NAIN 15/11/19 HR BSNL
139 | 08923 [R M DESHPANDE 01/02/43 | MINL MBI MINL,
140 | 08926 |[MOTID ZAMIL ATMED 01/01/45 | NTP BSNL.
141] 11785 [RAM KUMAR SRIVASTAVA | 10/09/52]  UP(E) BSNI.
-[142] 08927 M ¢ NANDALIA , 03/03/42]  WIR BSNLL
143 08928|SHAMBU NATI 25/10/46 BR T BSNL
, 144 | 16845 [SATYABIR SINGH , 01/01/58 |  NIR “BSNL
145 | 08930 ARVIND KUMAR . 19/09/46 | UD(W) . ASNL
146 | 08931 [S J PATEL ‘ Tozorzas | wip R3NL
. [147] 08932 [M BALASUBRAMANIAN T5/01/42 |CHENNALTD]  ISNL
7 [148] 33741 [PRAMOD SHARMA 18/12/521  UP(W) BSNL.
1[99 08933 JAGANNATI1 PRASAD BRADURIL | 19/06/46 NP BSNL,
. 1750] 08934 M K SASENDRANATHAN 16/02/48 < KRL. BSNI,
- 15108936 [K THANA REDDY 26/05/43 AP . BSNL.
152] 089 |C MADIHAVAN I T TR
1531 1770115 VENKATRAMANI | 25/01/50 TN
~ [151] 08940 |R KRISHINAMURTHY 15,/03/ 14 KK THSNI,
' * [155] 15857 | YOGESH KUMAR 7 27/ 0654 1R TBSNL
. [156] 08941]S SRIDHARA MURTITY 01707745 WiR | © BSNI,
 [157] 0891 [M K NARAYANA T 02/00/4) KRI. BSNL
- [158] 14869 [M YESUNADHAM (1709752 AP BSNI.
* [159] 08945 [M N GOPINATHAN PILLAL M/ 12/ 46 ST “TYSNILL
160 | 15244 [AIT KUMAR Tl Ga08/50 | MANLDL | MTNL
P I DIPAR KUMAR BASAK T T TheNL
162| OBYAR|A ' AGADEESAN 27097 44 STi: TGN,
163 16615 |BINDU SINGI L , Ta/06/52 | UP(W) | BSNL
164 | 08950 (K C; GUPTA ‘ 1710/47 | MINLCO | TCHQ |
1651 15292 [RAM MURTI STHARMA - 12570975 N'R TBSNL
166] 08951 Y K-PATNI 1s/00/47 1 G " BSNIL
' 07| 337V GANESHAN ' 18700/ 60 T T THSNLL
108 | 1629 P 11 TANGAKA] 0i707750 " TSN
teer ) 11T :.‘:-;-.\,u\l‘\' NI YT T l"ww.w—_" :::‘,—:.'Im
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o No. g M e [ s | bueelo. PROMOTON } ¢
170] 056 ]| 1. SEVGAL Yooy e i
o T oses7 (11D GUUTA R YT LU NN v
- [172] Tei87 [RAGHURAJ SINGH Sa/1a/ab | Li(G) | BSNL
UYL ORUSHIN N RAVINDRANATH SHE T - 19/10/42 KIK BSNL ,
i ongsy s N DUBEY 28/07/47 AP BSNL |
1] onoe1 [V KRISHNASWAMY Ti7/00/4] N BSNL.
1176 [ 14760 [MULKH RAJ SHARMA 02/12/52 ) USNI.
* 1177 DRU6I [P JAISIWAL OH/04/46 e BSNL
o [z risan [KAMALSINGH 1 /03/5) " SN,
SN NP TN BALASUBRAMANIAN 10/11/45 N BSNI.
Coe Pl e FIMASILAMAN ) JAMIS 24/ 115 A RSN
{11 (o IMANIKANT SLARMA 02/06/44 | IR BSNI.
172 T 08907 £ SANKARAN AKAYANAN 25/05/47 LKL BSNI.
183 | 16600[JAGDISH CHANDER s | IR, BSNL.
T84 | 08968 |1 C OUSEPH I O TBSNIL
145 08960 [P G BEDI 07700746 | M RGNL
L - {186 14968|U B KHOJAJE 1905761 | NOINL St " MINL
17| w970 ]C § ADIKESAVALY /a6 |ClNiAL T WSNL
166 | 08971 [NAND KISHORE SINGH | TR | T T
T89] 08973|T K S WARRIER e O '
190 | 14947 [R P RAM 10/11/56|  NIP HSNL.
197 ] 08974 |M MURUGESAN 20/12/44| 1IN BSNL
797 14191 [PILLAL P R RAVINDRAN 25/05/52 | KRL - BSNI,
193] 08976 K G BHAT T T03/02/47 | MANLMBI | MINI.
T94 | 08977 |M SREEMANNARAYANA 01/07/46 | AP NI
195 [ TA92]MISHRA VISIIWA NATU 01 /05/58 | -t il
R .« [196 | 14193|ATUL KUMAR A T Bl
- [197] 08980 [MRS SUSAN JOLIN R I el
Con 1198 ] 08981 |A G PAL , | 06/11745 ] WIE h Beril,
Cy. (199 1T [TRIPATHY PATITAPABAN 08/07/59 1  OR USNL.
- 1. [200[ 08982 [DILANI RAM VERMA | 0074, MR BSNL
5'?‘ 501 19195 [PADI 1 BINAYAK PRASAD | 05/U6/530 ot | BSNL
4 [202] 0as8s[MUKUNDA DEVNATIL | o0/ RTR “""’.‘u._.w.
' 203 | 08985 [MAHIARAJ SINGH w0/01/4 ¢ NTR HSNI
4 204 | 14190 [SUNDARAM B 15/02/7 _ WIP BSNI
f 305 | UA986 |IARIPADA MAITATO 05/09, | __ OR BSRG. | .
..... 2o b /
[ [206] 0nom7]¥ R GUNDAPDA 12/03 12| KTK il |,
! 3071 14197 [SAMANTA AMULYA KR c;mcn 107107 o0 OR BSMLL .
Cf . [2os] osoms]R K MOTWANL 02/iif47| ___GUJ wenr, |7
{ i [300] 357 {VENUGOIAL A T2y | 14D BN
“ i R0 vem|A K KULKARNI T T e M BSNT
/ o I osost P DWIVEDI T e ONTR WS
frog 212 [ 14199 [THANVIE R P /AR RAL ) uihiL !
ISt (3] uwon || K SINGHAL PSS 10748 | SN
/ [ TISHARIEMOND L A Mt TN
. 315 | oiod A ARUL PINLICHAT ' _ ,s/mm? b
/ ' o[ 14201 [DAS DEODHARI LA ';‘ ey v WSKL
| 27| 087 |5 K AGGARWAL phi ) st BeN
18] 14202 [KULANDAIVELUN R RLZALZES She ] BSNL
T19] IR [MADAN LAL CHOPRA TV 20047 f e HSmL,
730] 14203 [NAGARAU R I ETEY2 B Bl
221 | 0%000{N V UNIKRISHNAN - | 1a/11/40 KRL KSNL
T T30t MURTIONADTIVAY RRIGINAD, _ L01/01/80] €L N
23] e P M KAMN:\\I I VALV A “psNL
Sre o [ TARASIN (4 N LA ' BN
7351 14306 |COVINA L LY 1 U EUTP N
o} eS| DRISUBIAS T ) 0I/02/ ¢ TN IR\
Wl NAGAE A j _l,_!;ff_*_a_ . . BSNL
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S T Staff Name of the officer Dateof | PRESENT  FOSTING ON
No| No. $/Shri Birth POSTING  PROMOTION
3451 09116[C T JAYA KUMAR 31707/47 [CHENNAI TD BSNL
346 09117[N M PARMAR 05/05/46 GUJ BSNL
347] 14263 [PASUPATHY R 12/01/82 TN BANL
3481 09118 [E BALARAMAN 26/01/46 KRL. BSNL
349{ 09119|NATHUNI PRASAD 15/03/45 BR ., BSNL '
350 14264 [SWAMI LAXMIDHARA 19/02/59 OR BSNL
l/.asi 09120[N K ROY 01/03/51 AS BSNL Se
352| 14265 |RADHAKRISI INAN S 23/05/56 ™ BSNL
353 | 14266 [BALASUBRAMANIAN P 15/04/53 HR BSNL
384 | 09124 M RAMAMMURTHY 15/06/47 | MTNL DL MTNL
35| 09128]D D BHIMTE 07/10/46 MI DSNIL.
356 | 14267 |[KALEESWARAN V 22/09/46 |  NCES BSNL
3571 09127 |DIPANKAR RANA 27/11/49 WB BSNL
358 | 14268 | DIXIT-KALI CHARAN 03/06745]  UP(E) T BSNL
359] 09129] SELVARA| 05/07/46 |CHIENNAITD]"  RSNL “
360 [ 14269[SAMDESHWAR N 25/02/47 STK PSNL
361 09130{CH CANDHI 07/05/48 AD LSNL
362| 09131 |G VENKATESWARLU 15/07/46 AD BSNL
363] 14270{SARMA BS R 10/07/49 SIR ESNL
.\/’fm 091336 K SAHAI 25/04/53 cro BSNL
365] 14271 [SRIDHAR M 11703759 |CHENNALTD HSNL « L
366 14272 ANANTWAR R | 28/09/46 | MTNL MBI MTNL
367] 09136{SATNAM SINGH 10/04/52] MTNLDL PTNL,
368| 09137 {A RAMACHANDRAN 22/04/44 |CHIENNALTD BSNL
369| 14273 [SHARMA DEVENDRA 05/03/50 w8 BSNL
3701 14274|NAIRS N 23/07/53 KRL. BSNIL.
371] 09139 [K SAMCHANDRA BOSE: 03/06/47 ™ USNL
372| 14275 |GAWADE L § 01/06/50 MH . BSNL
373 | 09141 [P KOMBRIA 16/05/47 [CHIENNAI TD BSNL
374 09142 |[KEWAL KRISHAN PAUL 10/10/48 NTR BSNL
375 | 14276 {MISHRA SUDHANSU SEKHAR 04/02/61 OR BSNL
376 | 09143{S RAVINDRAN 16/03/50 ™ ESNL
3771 09144|K RAMUNNI 25/08/51 | MTNL MBI MTNL
378 | 09145|RAM BARAI 30/04/50 | UP(E) BSNL
379| 14278 |AGAKWAL G K 02/06/53 RAJ BSNL
380] 09147 |K VIKKAMAN 03/09/49 KRL BSNL
81| 09148 {HAR PRASAD 07/01/47| MTNLDL MINL
382] 14279 [SING | P K BALAJI 09/07/54 STP BSNL
383 | 14280 ANGADIM V 28/03/61 KTK BSNL
384 | 14281 [THOMAS L 05/03/53 ™ BSNL
385 09153 |SHRI PRASAD KUTAR 01/12/44 MP BSNL
286 | 14282 |KCHANDRASERKARAN 13/06/58 STR BSNL
387] 09156]C R ) AGANNATHAN 04/07/45 STP BSNL
388 | 14283 |{GUIPTA BAL KRISHNA 16/04/56 NP BSNL
389 | 09157|A SRI GROSH 01/10/46 ETR BSNL
390 | 09158 |SREEDHAR TRIPATHY 04/12/42 ETR BSNL
391| 14284 |MALLIK GURUDAS 03/12/47 1D USNL
392 | 14285 [MALLICK GODAVARISH 11/11/46 "OR HSNL
3931 09161 [H R'YAZ 11/04/44 MH BSNL
~.. {39 09162]T V KRISHINAN 10/02/42 KKL BSNL
"~ 1395 14286 | CHOWDHURI PURS LAL 07/08/52 (3330 BSNL.
396 14287 [BAMNOTE K |, 10/12/52 M BSNL
397 [ 09106 | VASLIDEY SHARMA 04700747 | UD(W) BSNLL
08| 14221 |GOT ALAKRISHNAN KN 03/701/%1 T&D T5NL
3991 09167 A tii;il{/\MA MUKTHY < (M/06/45 Al BSNL
00| 14289 [SATEA ARUN KUMAR 03/03/53 <D BSNL
4011 09169{1.G WAL 06,/U3/46 KTK BSNL
4021 091707V B LOSHTA 24711740 | MITNL MBI MTNI..
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Nu| No 5/Shr) Birth POSTING  PROMOTION
26| 14232 IRAO PRAGEA RAMA - 07/05/57 OR BSNL
287 09058]C P jOSI 11 05/12/43 STR BSNL
288 | 423 [SARAT CHANDRA SA1 100 03/04/57 on BSNL
289 00591§ R KACCITIA 08/0Y/46 Cuj BSNL
29| 09060 [K GCUNNARAJU 01/07/44 AP BSNL,
291 | 14234 [MONDAL KRIPASINDHU 08/02/59 | LRBRAITT BSNL
292 09062 1K N GOPALAKRISHNAIALT 10/09/44 KTK BSNL
2931 14235 [PUGAZHENDEI ¢ 15/10/50 sTir ~BSNL
294 | 09063 |[ASHOK KUMAR SINGI 13/0/47 1 UG B3NL
2951 0000 1M R S PRAKASA RAQ U1/07/46 AP BSNL
B {296 ] 11237 [RAMADIOSS M 10/11/84 [CHENNATL T BSNL
L [207 [ %068 ¢ A SITEIRIT 17/10/45 Gl USNL
o [298] 14239 [KUMERESAN § A0/07/54 TN BSN.
vl 2991 0071 [P T MATHAL 10/03/46 KRL BSNL
» 1300 09%072{5 K SOOD 103/09/406 HP " WBSNL.
Y1301 14240(DE BALA] (03/02/60 D "BSNL
302] 00933 [S L LADIA 01700747 M SN,
v 13031 14240 [ROYCHOWDE HRLASIIM /G051 Wi BSNL.
e 304 1242 [SREERAMGRTTTY A (1/06/50 $TP BSNI.
B ED IR TSI AY KUMAR 0h/07/47 | - CID TSN,
! 306 | 0080 [K 1. VERMA 15701743 MP _ BSNIL
" (307 081]5 C kT1URSTT 03/11/47] Wi BSNI,
.'"' 108 14245 PRASAD K RAMA CHANDRA 12/07/52 STP BSNL,
S 1309 090841 CHELLASWAMY 18/01/51 [CHENNAITD BSNI,
. [310] 14246 [PRADEEP KK STIARMA 18/01/60 ] Upw) BSNI.
3111 09086 [SHASHIT BHTUST IAN RAJAK 15/06/46 BR " BSNIL.
312 09087 [K JAGANNAT T 01/09/48 KTK . BSNI.
33T 0w 17 A KONJUN AN 19/04/47 | KIK. BSNI.
314] 09089 |R AMBIKATATITY 24/06/47 STR SN
313|199 | PRI AGAMY I U5/05/51 (A HSNI,
3161 14250 |ACHART P RAMALINGAM /08749 gre BSNI.
37T 09092 K b SINGH 10/10/50 [ JITRANCY] 8SNIL.
I8 09093 [RAJBANSH AL U870/ 46 Bi SN,
L D319 3T [VERMA RAM ADITAR 12/01/5] NTP BSNL.
<71 [320] 0%094[BADRITRASAD 03/03/49 RAJ BSNIL.
., [321] 99095 [PARDASI RAM 15/12/47 MP BSNL _
322 14252 {NANDI PRITIGOPAL 09/01/45 W BSNIL |
V- T323 | 09096 [PIYUSTKANTI MAJUMDAR 01/08/47 AS BSNL™
4| 09097 [LAKSHMAN CHESATIA 27/01/ 49 CTD SN
AT | CHANDRAN [ AT R 02/02/45 KRL BSNIL.
3261 09099 | AMARJIT 14/08/48 I'B BSNIL,
327 | 14254 {SINCH FARBT AJAN (04/12/49 HP BHSNL
1328 09101 [SOMMAR PRASAD 08/01/47 1 UP(W) BSNL
1320114255 [SINGIT A P 17/05/53 MIT BSNI.
330 09102[SAMRES]T MAJUMDAR 01/03/45 TR BSNI.
3 | 14286 [KULBURGT N 17/09/83 | MTNL M MTNL
. 332, 09105 |k KARUNANIDI I 20/05/50 N SN
33| 14257 |SIKANDARS K 27/04/59 OR SN,
- 1334 W07 [GIRRA) PRASAD) 08/05/49 NTR BSNI,
b3 2R KUMAR T 19/09/5] N SN
[ (330 | 09104 RANJAN RUMAR MONDAT 0/01/50 ETR BSNI,
- (337 9T [TAPAN KUMAR NONDAL lot/st] e BSNT,
T 4259 [RADHABAI Y~ 01/04/54 KTK BSNIL
339 09111 K CHOLOIARY 12/05/49 QA BSNI.
340 14260 [RAO CSURYA CHANDRA 25/06/47 AP BSNL
JT] 09112 [V MUNNEAPPA 16/09/47 STR BSNI.
3421 14261 [WARRIER S A 12/04/51 KRI. " BSNL
3431 09114 [MUKENDI LAL 03/09/44 RAJ BSNI.
3Qx mo CHANDRASHEKTIAR V 115708759 | MTNI MBI MTNL.
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' o 1

I'rs Orour) ‘A'.of on ad:-hoc b basis- Regarding
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In pursuance of Dol‘ Order No. 11-1/2001- %Ti -1 (vol.ll) datcd}‘

. *20 12.2001, 24.12.2001,728.12.2001 & 03.01.2002, the following' 560,
lofficers of TES Group B who have been posted to BSNL on their ad-h

{ | 132515200, are hereby pOStcd as showp in annexure -

,,.? The officers would 'not have any.claim for tlmr seniority in 8TS of-
SIS Group-A based on this ad-hoc plomotmn Their. seniority will b
idetermined with xcfcxcncc to their baem scniority m the bubstanhvé

‘gx ade of TES Group [@'. I |
I‘ I

13 The officers shall ot be promowd to the hlghu grade by the
. ieoncerned © !lClcb/U)\ltS. . -

~dit. The officer l§ on dcputatxop to TCIL etc.
, 1

. This office will dee dc such (a%s on receipt orsm‘ormution froin th

| concerncd Telecom C m.lcq lnforniation in this regdrd may be brought t

! the notice of this office! within 1“» daya fmm the dau of insue of this
I

"'"(:"‘l

!,‘ ]:' : } : o :
H 4, ‘In accordapee with the mstr‘uctlons mntainnn‘{ in DoT -office
: f Circular No,12/75/20 0-8TC .1 dutcd 18/8/2000, | the officérs ar‘{c
, required to join thei prp;nuuunal assignment within # time period of 4D
. (forty) days. The CGM concerned may ensurc that the station of posting

! orders in respect of thc olficers ‘are u,sucd in time ind such officer {s |

relieved acc ordingly so qs to enable hun to join the asslgnmcnt within a |
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,pxomollon to STS of ITS (,xroup ‘Al DE'I‘) in the pay -scale of Rrs. 10000 o

-
1/ ‘ : {[‘

; i. In case of dismplmm) /;vxgﬂancc case is pending ag/,ams.
: him 1 o
3‘ 1. If the officer ,xs undcr the cmrcncy of any pc)mlty, or’

h
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", an event the promotion order s
~Ishall be reported to this office
. request for modification of promoti
. after t

:
.
' ' 6

i A ‘W”f"

. ¢ this period.will be entertained.

. /_”

o —
: ::. 'u.' .
e g H

Mo

iprescribcd time period éf::AO days .frorirt'he date of isﬁué: of the promotioQ)
: raorder Ly this. office. In case the o

' promotional assignment within the pr

"' shouldl not be allowed t¢ be relieved
hall become inoperative and the mattey

for fui

he expiry of the 40'_{forty] days

\ .
‘

p'rfiod. .

- The CGM concerned are furthe | directed that the pending request
| promotion orders cannot be takesl
“as a ground for holding of the implementation of the promotion orders iy

| of the officer(s) for modification of the

| re

t

‘5. 7 'If there are any

spect of the officer(s), i

-?p’onccfmcd Circle(s) for .‘impleme‘miné :
Prespecl of the officer(s), the concerned CGMT may ensure to bring it t
beribed tirne timit, No request aftey

"the notice of this office within Lthe pred
, i
‘The lcave, if any reguested by

" should not be allowed., If any officer

"o the Competent Author

Ly
' intiméted and charge-re

4 of the officers who hava been relieve

R i

© pendihg in Var}@\.zs courts,

b :

* of this order.
'x L : .
8. This is further gibject to the

e

. 9, IThis issucy with th(‘ approval of
‘; i

' O

' | .

i u

“\ v‘\
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|
the officers, who dgre under transfer,

ity only after joining the hew
' Competent Authority will sanction leave, if it is considered justified, if
: i the normal coursc. . SR el '

' : e L !

. |

The date on which the abovel order i .
ports sent to a'l]l concerned. A consolidated reporg
{ ./ joined thejr new postings ma
" also be sent immediately on completion.of 40 days ifi“m"n the date of issu®

|
|
".

fficer concerned ‘fails to join the
-scribed time periad of 40 days, hi¥

r join the post thereafter. In suchy

ther neceasary action. urther np

on/iposting orders shall be entertained

t..

‘other administrative’ diffioulties faced by the

the ad-hoc "‘promotion order iQy

esires leave, he can apply for lcav;: ;
posting and thi

'
! i
' !
»

s given effect to may %Jr§

dutcome of vajious court cascs

’CbmpcténLA\ilhbrit.y.
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 Chairman/Mcmbers, Telecom. C(ommxsslon
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TS T 30709]K SREEENATH AT ap ]
s T 325031 VASUDEVARAG ap T T T
; 465 1 1746018 VENKATESW.A /A RO AF j_ AP
; 466, 16019 1K VINKATA REDDY-If AP AP
475, 1641514 K _VISWANATiA RAQ AP AP
o 7T 17521V V I. RAMESH BARU AP AP
ok 16456 \K HARIPRASADA RAO - AP
; 500, 31388 D VIJAYAKUMAR AD AP
: 517, 9360 |S SURYA RAQ AP AP
523, 32353\ HV R NV PRASAD AP BSNL CO
| 52, 93761G NAGESHWAR RAQ AP AP
531, 30593 P RAVINDRA REDDY AP JISNE CO
544, 30550 K RAJIENDRA PRASAD AP ~ BSNL CO
5521 | 9406|P SESHAGIRI RAQ AP AP
557 8962 |V. LAKSHMANA RAQ AP AP
| L 560 | 14161 T PRABHU PRASAD AP AP
A 1251 8947 |DIPAK KUMAR B.ASAK AS AS
WA 7189 T 003 [SUBHAS.CHANDRA BASU 45 A8
| : = . 280.’}5.‘-‘,_" o Q9@ |PIYUSH KANTIMAJUMMAR AS ‘ AS
Il 306 . U enolNKROY - A1 s
318 | 9133|SK SAHAHI A4S A5
IF 60 - 1 8876 |[KAMESHWAR PRASAD. BR 1 R ]
CL 93 | a7ienisC SAHU Bl HP
L J12 1 8928 |SHAMBU NATH BR BR
- ‘ 143, 8963 |P JALSWAL . Bit c4 0 aBR
3 200, 9043 |LALIT KUMAR BRI R
2 )l 220 9038 |RAJINDLR RAT B2 BR .
'}‘, . 26,5‘: ! Q086 SIJ/[SI!I BINISIIAN /M./.ili _— BE ] BR
¥ 275, 9093 \RAJBANSH LAL BR BR
| 304, 9119 |NATHUNI PRASALD BR BR
| 430. 92355 AANORANJAN PRASAD SINGH , B R BR
l _‘ 503. 934114 K JHA . BR BR
N 83674 K BLIORIA BRBRAILT BRBRAITT
; 79. 14635 BASHIR ANIMED SIDDIQVT BRBRAITT MP
» 192 | 14207 \GUPTA SABIR BRBRAIIT MP
s 223, ()37 |BMDHYACHAL FRASAL SINGH "BRBRAITT BR
X 246, | 14234 MONDAL KRIPASINDHU BRBRAITT CTi
] s 9271 1K ! KHARIYA BRBRAITT | _ BRERAIT
! 494, 932915.£ BEATIA _BRBRAITT i - BRBRAITT
|95, 9330|S K BAIS BRBRAITT cuts
i 527, L 0372\R R JAIN BRBRAI’['T CHIS
P89 1 ROO4IN K KALRA BSNE Q) BSNLOG
AR A BSM. ¢ u-,__ RSN, (00
T 14145 |GANESAN B CITENNAT T8 EC
ST 287 | 160 VELRARIGHAVAN A CHENNAT 1) CH- 15
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L (A Government of India Eaterprise)

‘ B Oj)wC(.’ of Tire Chief General Manager , Assam Telecon: Circle

f
-

Ulubari Guwalmrtz- 781 01)7

t
"

No. ES-B/Z]/Pt ivi4 ' Da lcd at Guwahan the 23-1-2002
P .,v,l'?:'.- . N
o \.,3-'“ K .‘l ”»"Ivlt"‘ ‘:i.' .
t . —" I ‘- . - | ‘1) ,.’flt‘u!k.‘.,
Subi- - Posting on promotion of TES of ofﬁcers ot‘ Group ‘B’ to STS of 1’l‘§ i -
CAY b l' “ ol
Group ‘A" on adhoe b'\sm-tcg SRR T ” &r" R
{ | 1 J R
, i ,ll' '*
' [ . 'll ” - "‘

. , In pursuance of DOT New Delhi memo No. 11/ 1/2001 SIG-I(VO] 1N
dat,cd 20-12-2001 and BSML(:/Q) ,New Delhi OM No. 412-65/2001-Pers-I Dated
1~2001 Ahe TES Group B’ officers as mentiuned it the annexure - are promoted
, *0 574 of ITS group ‘A" in the pay scale of 10600-325-15200 on purely temporary

» and ad-hoc basis and posted at the stations indicated against their names.

2. The ofticers wvulfl not have any 2luin for their senigrity in STS of
ITS Group *A’ based on this adhee promotien . Their seniorily wiil
be deteimired with reference to their basic seniority in the
substantive grade of TES Group ‘B’

) | 3. The officers shall not be promoted to the higher grade by the
concerned  SSA/Units,

g i)  In case of disciplinary/Vigilance case is pending or contemplated
against him/her; or

it} If the officer is under currency of any peraity .

Contd. p&gc
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In accordance with the instruction Contained ip BSNL (H/Q) New
Delhi Jetter No, 412-65/200].p ]
Fequired 1o joip their
40 (forty) days. Th
station of Posting ¢
and such officer re);

within the
0 day; »he should not be allowed to be

ch an event » the promotion
come inoperative and the matger shall be reéported to thig-
office for further necessary action. C '
The leave, if an

officer degires

8SA/Units under
EW post.

0. The date on whizh the above order i3 given effect to m
and charge reports sent to

dy be intimateq
all concerned

!
-3,

Annexure

\h s
(A.K.Chc:lleng)

Asstt. Genergl Manager(Admn.)
. s(e
. The ADG(Pers-1p), pgn ¢ office , New Defpi. 10001 ’
<-4 The Genery| Manager Telecom Distriet | Guwahati/ SiIchar/Jg;h_at ,
m Dj . Manager, Nagaon T T '
), C.0, Guwahati ‘

O, Guwahayj ' , ’
10. Spare ‘ '

( S

\ o { N )
s (G.C.SARMA) 104 \ov” ,
-~ . Asstt, Dj rector Te!ecom(Sta ;
(.‘:\Pwnm(izmnf’S'm .
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. ! / ;l .| Sl T Staff No, Name of Officer Present Pace of Remarks ",
t No. . posting posting on
i '. L } promotion
| 08947 Sti Dipak Kumar Basak | SDE GM, KTD, Against
A : . GM, KTD, | Guwahati vacart post
o Guwahati ‘
e 2 09003 Sri Subash Ch, Basy SDE AGM(plg-) Against
' GM, KTD; | Circle office vacant post
. Guwabhati , Guwahati '
/3 09120 Sri N.K.Roy SDE GMT, Vide Su
j AT GM,T, Silchar D.K.Das
R Silchar Sarkar
I‘; transfrred
v 14 Tei3s Sri S.K. Saha-II SDE TDM, Vice M.N,
I | GM,KTD, | Nagaon Pegu
Guwahati ' transferred
r A ST - < tam e _— _..L '
|
" - (G.C SARMA)

o o SrEsanie. 114 Annexure

. = R R

i_t: ; / ,
e

_ﬁ, 3 Annexure

-l Dated at Guwahati the 23-1-2002
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IN THE CENTRAL Anmxmxéynnmxvn TRIBUNAL

-

GUWAHATTI BENCH AT GUWAHATI.

(B.C. P.th
Addl. Central Gov'. Stynding Counse

C entral Adminisirative Tr-bupal
Guwahati Bench : Guwahati -

OA No. 27,2002

shri Pijush Kanti Mazumdar - Applicant
Union of India & Ors. - Respondents

( Written Statements for and on behalf of the
Respondents No., 1, 2 and 3 )

The written statemenés of the above-noted
respondents are as follows :
1. That a é@py of the OA No. 27,2002 (hereinafter referred
to as the "application") has begn sg;veé on the respondentsf
Theiresponéents have gdﬁe th;ough the same'énd gnderstood
the contents the;eéf, The interest of the respondent No. 1
is not common and similar to the interests of thg réspoﬁdents
No. 2 and 3 after 1-10-2000, However, they have decided to

file the common w}itten statement for all of them jointly

-at this stage. In case any difference or conflict of

interest arise,%the respondents crave leave to file such

separate or additional written statements if so needed.

2, That the statements made in the application,. which
are not specifically admitted, are hereby Senied by the

respondents,

3. That before traversing statements made in various

paragraphs of the application, the respondents raise the

following preliminary objections on the basis of which

L2
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the application is liable to be dismissed with cost.

(A)  That the Govt. of India in pursuance to the New.

Telecom policy 1999, in order to corporatise the

functions of Department of Telecom, created a Company

ed-and styled as "Bharat Sanchar Nigam Ltd",
(réferred as "BSNL') with effect from 15-9-2000. This
Cqmﬁany has been duly registered under the Companies
Act, 1956. In accordance with theisaid policy, the
Govt. of Indig has transferred all the busidess,_assets
and liabilities of Department of Telecom Services (DTS)
and Department of Telecom Operations (DTO) to the said
new Company w.e.f., 1-10-2000. The Department of Telecom, =
Minstry of Communications, .Govt. of India, retained
the matter of policy formulation with them. This wés
done vide Office Memo No. 2-31,/2000-Restg. dated
30~9-2000,

. By the said 0. M. dated 30-9-2000, the Govt., of
India also»made_it'clear by Clause-4, that for the
éeﬁaed of transition and transfer, the cases pending
before the CQurts/Tribunals/Arbitratars'etc. were to
be defended by the‘Company'as_assignee/succeésor'iﬁ-

interest of the Govt./Department of Telecom and such

arrangement were made limited upto 31-12-2000. By

Clause-5, it was also made categorically clear that

in the matter relating to personnel (Government -
Servants) pending before various Tribunal, High Courts

and Supreme Court, the Company will defnd as assignee
or successor in interest as per existing Rules till.

the time employees are on deemed deputation with the
Company. By Clause-6, it was also made clear that so
far as the judgement/order/award already delivered

prior to 1-10-2000, such judgement/order/award etc,

cee3/-
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would be implemented in letter and spirit by the Company

-3-

in accordance with the Rules, Regulations, directions

and statutes, All these instructions came into force -
with effect from 10-10-2000, The Department of Telecom
also on 23-1-2001 issued the Notificaticn of the
“Resolufion“ which was published in the Gazette of India.

Part-I, Section-1 dated 17-3-2001,

The applicant, in this case, is a Group 'B' officer.

~ As per Clause-5 of OM dated 30-9-2000, he is an employee

of the Govt. of India, who is deemed to be in deputat;pn
in the establishment of Bharat Sanchar Nigam Ltd. as
provided in the said Clause~5 of the OM. Therefore, the
respondents are to defend the case filed by the appliéant f

so long he is in deemed deputation with the BSNL.

(B) That the instant 0.A.No0.27,/2002 has been filed
after 1-10-2000 when the BSNL came into existence. The

' BSNL is a registered Company, a body corporate that can

sue or be sued by its name for its claim and liability
and other rights and duties. After the formation of

BSNL, the BSNL will not come automatically within the
jurisdiction of the Central Administrative Tribunal as

provided under the CAT Act, 1965 and rules framed

thereunder. A Corporation, a Society or other/body, may
be brought under the jurisdiction of the CAT only by
separate notification as provided as a condition precedent
under sub-section-2 of Section-14(3) of CAT Act, 1985.

The Calcutta Bench of Hon'ble CAT in 0.A.No0.198,/2001

(Biswanath Banerjee Vs Union of India & Ors.) took a

similar view and held vide order dated 1-3-2001 that
unless the BSNL is notified by the Govt. of India that

Court has no jurisdiction to entertain such petition,

Under the above facts and circumstances, the
interest of the respondent No. 1 and the interests of
respondents No. 2 and 3 defers and vary so much so for

the question of promotion of the applicant is concerned

ood/-



\
and the power and authority to be exercised respecti-
vely. In this case, the BSNL has not'been implicated

as a party respondent although the law demands that

a body corporate can sue or could be sued by its name.

 The respondents No. 2 and 3 are the authority under

the BSNL. They cannot be impleaded in the case
directly without implicating the BSNL., On the other

hand, BSNL and the respondents No.2 and 3 cannot be
joined as a necessary party unless BSNL is notified
by the Govt. of India tﬁereby bringing them under

the jurisdiction of Central Administrative Tribunal,

Therefore, and for the reasons given, no direction
or order would be given to the respondents No., 2 and

3 in this case.

The copy of the OM dated 30~9-2000 and the
Gazette Notification dated 17-3-2001 are

annexed as Annexure R-1 & R-2, respectively.

4, - That with regard to the statements made in
parégraph 1 of the application, the answering respondents
state that the case of promotion of the applicant was
duly considered by the respondents but it was found
that the applicant was involved in a CRI case, vide
Ne.RC—lQ(A)/97—Shi and CVC has advised to initiate
discibliﬁary proceedings under Rule-14 CCS/CCA/Rules
against the agpplicant. As per said advice, disciplinary
proceeding has been initiated by the disciplinary
authority and the chargesheet already being issued
against Shri Pijﬁsh Kanti Mazumdar, his case for
promotion. could not be considered under the provisions
of law. In view of the above facts and circumstances,
there is no cause of action justifying the filing of

005/"
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the application by the applicant. Hence, the application

is liable to be dismissed with cost.

The respondents crave leave of this Hon'ble
Tribunal to file and to produce the relative records
of the case at the time of hearing,

5. That with regard to the statements made in

paragraph 2 of the application, the respondents state
that subject to the provisions of law as stated

hereinabove, the agpplication suffers from want of
jurisdiction to the extent of rights and liabilities
of the reSpondent No., 2 and 3., Hence, the application

is liable to dismissed for want of jurisdiction.

6. That with regard to the statements made in
paragraphs 3 and 4.1 of the application, the respondents
have no comments to offer,

7. That with regard to the statements made in

paragraphs 4,2 and 4,3, the respondents state that
these are matters related to official records, hence

nothing is admitted beyond such records. In this
connection, the respondents, however, state that the
applicant does not have an unblemished career as claimed
by him ; rather he has been involved in a vigilance case
for which the disciplinary proceeding has been iﬁitiated.
The applicant's name was included in the select list

of the officers to be promoted to Group fA"service. But
mere selection and the preparation of the select list
does not confer any.right to such a candidate for
promotion. The case of the application cculd not be
considered for promotion although his name was included
in the select list as the applicébt was involved in a
disciplinary proceeding in which the chargesheet has

already been issued,

..6/-
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8. That with regard to the statements made in
paragraph 4.4; the respondents state that as stated
hereinaboe, the period of transition relating to transfer |
and assignment of assets, liabilities and the personnel
are yet to be completed particularly regarding absorption
of Group"B'vand 'A' officers (Govt. servants) from the
Govt. of India to the Company, namely BSNL. Till the
process is completed, such officers are deemed to be

in deputation in the BSNE. The nomenclature, the rights
etc, of such officers would be determined and be
classified only after the absorption of such officers

in the BSNL after such policy of absorptions that is

to be exercised, in the near future. The order of the
promotion dated 20-12-2001 is an adhoc one as very
much explicit from the said letter itself,

9. That with‘regard to the statements made in paragraph
4,5 of the application, the respondents state that

these being matter of records limited to such records,
nothing is admitted beyond such records.

10, That with regagd to the statements made in

paragraphs 4.6, 4.7, 4.8 and 4.9, the respondents
reiterate and reassert from the foregoing statements
and state that the applicant's promotion has not been

considered as disciplinary proceeding is pending against
him, Mere inclusion of the name in the select list

‘does not confer any right or promotion which is the
Settled provisions of law.While the case of the applicant
was not considered for promotion, the promotion to |
the juniors cannot be illegal. As indicated above, those
juniors were duly selected and as per vacancy availablk,
they have been considered for promotion aleng with
another as there was nothing against them nor any
disciplinary proceedings. Therefore, the allegations

are not correct and the same are denied,

L1/
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11, That with regard to the statements made in
h 4. 10, the respondents state that’ the promotion

paragrap
of the applicant has not been considered only due to
J

the fact that a disciplinary proceeding is going on

| against him. Under such circumstances, it is immaterlal
e

as to whether such non—promotion is going ‘to affect him

adversely with financial loss and future prospects.

12, That with regard to the statements made in
paragraphs 5.1 to 5.5 of the application, the answering
respondents state that in view of the facts and circunm-
stances of the case and the provisions of law, the
_gr@und shown by the apblicant cannot sustain in law.

Hence, the application is liable to be dismissed with

cost.

13, That with regard to the statements made in
paragraphs 6 and 7 of the application, the respondents

state that in view of the facts of pendency of the
ongoing disciplinary proceeding against the applicant,
such application is promatared and is liable to be

dismissed with cost. ,

14, That with regard to the statements made in
paragraphs 8.1, 8.2, 8.3, 9 and 9.1. of the applications,

the respondents state that under the facts and circumstancem

of the case and the relevant law and the rules, the
applicant is not entitled to any relief whatsoever as

prayed for, and the application is liable to be dismissed

with cost,
In the premises aforesaid, it is, therefore,
prayed that Your Lordships would be plk ased
to hear the parties and peruse the records ’
and after hearing the parties and
perusing the records, shall also be
pleased to dismiss this application with

cost.,

..8/-




VERIPICATION

I, shri S, C. Das, presently working as the Asstt,
Director (Legal), in the Office of ‘the Chief General
Manager, Bharat Sanchar Nigam Ltd., Ulubari, Guwahati-7,
being duly authorised and competent to sign this
Verification, do hereby sokemnly affirm and state that

the statements made in Paragraphs 1,2,2, 4 jr 13 o4 14 ~ -
are true to my knowledge and

belief, those made in Paragraphs = () o~d 3 (R) — -
being matter of records are true to my information

derived therefrom and the rest are my humble submission
before this Hon'ble Tribunal. I have not suppressed any

material facts.

And I sign this Verification on this, the ~'—’4:b

day of ‘August, 2002 at Guwahati,

(8. has)
DEPONENT
aedictant Bireeror Telecom (Legal}

Qo the Chief Seneral isnager
ssezm Telecom Circle. Guwahati-7
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Mo.2-J l/LUU{)"KC“Hga PP e B e L,
Governthient of India RPN ,

Ministry. of Conununications M K‘

Department of Telccommunication Services
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‘ ~ New Delhi, the 30°  Scptember, 2000,

TONFICE MEMORANDUM

Subject:- Transfer and -assigning of existing and subsisting contracts.

Ay agreements td Memoranda of Understanding of the Department of
Telecommunications,  Depattment of  Telecon.  Services and, L
Department of “I'efecom. Operations to Bharat  Sanchar Nigaun
Limited. :

’

: In pursuance of New Telecom Policy 1999, the Govermument of India .
has decided to corporatise the service provision . functions of Department of
Telecommunications (Do), Accordingly, the undersigned is directed o state that

the Govermunent of India has decided to transfer the business of providing telecom

services in the country currently run and entrusted with the Department of
Telecom Services(DTS) and the Department of Telecom Operations(DT0) as was

provided carlicr by the Departiment of Telecommunications to the newly formed
Company viz., Bharat Sanchar Nigam Limited (the Company) ity effect from 1** -

) ' . 1 e e
Ostober 2000. The Company has been ‘ncorporated as a. company, ity Jimilc
Jisbility by shares under the Companics Act, 1956 with s Jepistered and P
.corporate office in New Delhi. A : -

TN Tn oot Cravsy FIATDETTE M TR WIHTUY
\ e L. Lot o )
‘v 2.0 -“Thel: Department “of - Telecom.  Services and. Departinent "0 Telecom. -+
- Opcerations!. concetned with providing (elecom services in the country and
. maintaining the telecom network/telecom factorics were separated and carved out
of the Department of Telecommunications as a precursor to corporatisation. It is

proposed to transfer the business of providing tclecom. services and running the

Tt ARERNRIE

- b e e e
P

o
: delecam factores o the newly st up Company, viz. , Bharat Sanchar Nigam {
Limited yv.c. -L-Ogfober 2000, .Ill_cwﬁg,vnqazuﬂszxsml}u%%m&AQ&QA&&Q%&; - Cglne g
dugctions gli_.pmumwm,m{xg,mw;@s%wéz@smwz@gmat, SR (O
omnstaiive contiol of FSUs, standarisation. & yafidation_of cquipmentzed B
& D cte. These would_be responsibility of Department of Telecommunications % * 7,
LT e RE AT N _.‘- "’('.?,["f‘?'!'.'\“-ﬂﬂ Llagriloy o o0 f oAt SR e JLL AN Fg AR FoT 2 00 9 ”JI.'IIZH".OQI.‘:!.'.'/.D'.UJIMM ¢t S" . - . {
(DoT) and Telecom Commission, : i
t."-:“..-.—-~,-n-—.-,--vw-,rw:ﬁ'.~~:-:"~1'?."c:'rrvm‘r:r'r:l"'?-l . ’ . i
3. Government of India has decided (o {ransfer all assets and liabilitics,
(cxeept  certain  assets  which  will be relained by, ‘Department  of . g

Telecommunications required for the uails and offices under control of DoT, to be

worked out later on), to the Company.,w,ith,,cﬂcQ,t,ﬁom,_l,_‘.i.o_élqbgu;ﬁlaQO,, All the B |
existing  contracts, agrecments and MoUs cntered: into by ‘Department - of SR
' ’Fclcc<>11uxxu11iczx1ioxls,'.chparmzcut'of Telecom services and the Depdrunent of T
Teiecom Operations with various supplicrs, contractors, vendors, companics and - . j IL"
| ! i




o ,.f_j.

—
—
Y

. e &
o dividuals i veapeot-of supply o

¥ 0% sppmntys end.plante; materlaly purmhess of o

land and buildings-aud supply of services, subsisting on- date “of tmmsf@ of.
business and/or required for operations of the Compmly.xmd with subscrlbc;r:i
all types of services to be provic}cd by the: Com;l)(mxy, will also stand uém(

and assighed to the Company \y;t_I1_.9ﬂ‘“c.g:t_,_fmm_|1‘,_,*O,§.t9'lg‘<_:‘g,'_%QQ(‘). The Compay
will be solely respousible for honouring these contracts, agrecnicnts and Mo{Us for
sheir, duc bc\"l'o'n'n_u.x__xgc_."g.\_ml. in_case of disputes 1 .;;'111'9__}_!}‘1}!_"1)'c__§4l‘1§"4“1’\‘.s:mll_1?
suceassor/assignee under e vontract, agreement and MoU.

g
3}
?

.. ".l.“i1c....Co_l.uns!!1)1..._13.!19!.5?3.ﬁ%&!}.h;hi‘E...__iumu,..L_..if.n_i!&‘s!._Y..V.ﬂL..‘.?19‘_§!i.‘.%.11’.!9‘££99i¥§.9.
SPpearancesimemos in all pending cases belore the Courts, T ribunals, Arbitrators,
Adjudicators in all matters exeept issues ol licensing: and, policymaking which arc
sish_the Deffartment of 'l’clcconj.nm_nica.tio.:.\s.."l‘,h_g:"__Q

or becozne an additional pary

issigns . _or,_successor in

ompany may pet substituted
as the.case may be, or just conduet llic Ca3ES T, |
L_.inlerest _of _ the
Telecommunications, as_

. or_just_canduet tic Cases as
_GovemmenyDeparment__of
permissible. This_may, in_so_far praciicable, be.
cormpleted by 31% December_2000. ‘ B

/3. Iu respect of matters rclafing to personnel (Government servants) pcdding
* belore, vardous Adtinisiaitve [xibinals, hgh Coutts aid Supmeins CouilL
Company will defend as assigns or suceessor in juterest as per oxisting fulcs Tl

the tims employces are on decmed deputation with the Company. v

v [
()

wgelivered by an)

pect. of all the matiers described there
_b){g_l_llcwg_gg_}p_g}y,”_jn"Qgcordancc with'.

"“'”‘\-'v-mqu

6. Ay judgemenVorder/award
Avthory/Tribunal/Court/Atbitrator in res
shall be implemented in letter and spirit

rules, regulations, dircctions and statutes,
T r— e = TP NI oy 4 g "w

. -
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T 1 effect fromy [ October 2000, \

These instructions will come into force witl

R . - (VINOD VAISH) -
| ‘ Sccretary to the Government of India
To ' o

)

To . ‘ '

ey

. i
e L, ’ :
' .. . ':. S
1. The Scerctary DoT and Chainnan Telccom Commission. it i
2. The Sceretary, DTS. K o - A
3. The Secretary, DTO and Member(Prodn.) Telecom Conunissioi, '} x
4 Member(Finance) Telecom Commission, co s Col
3. " Meamber(Services) Telecom Conunission, L e
0. Member(Techaology), Telecom Commission. - | i ¥
. . o P
7. Additional Scerctary(T) end Sceretary Telecom Commission - A
& R S Al , , ' . b
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9. Joint deercétary(A), DoT. tT o et U RPN
10.  OSD Corporatisation (DoT) with request to bring it to the notice of the
Board of Dircctors of Bharat Sanchar Nigam Limited.
L 722ANL Chief General Managers of Telecom Circles, Metro Districts, Project
" Clveles; Maintenance Regions,. Telecom Stores, Wailway Elecuitication
; Projects with requést to communizaie these orders to all units working -
& under their administeative control,
Ll Al Principal Chiel Lngineers / Chief Logineers - Civil and Electrical
Wings, with request 1o conunumicate these orders (o all units working: -
under their administrat 'y corntrol.
5. Clfief Architeets — Chenr i, LCaleuta and Mumnbai, with request (o
communicale these orders (o all units working under their administrative i
; . i
control. : : . :
4. All Chicf General Managers ~ Telecom Factorics, with request to f
communicate these orders (o all units working under their administrative '
control .
iS5, r.DDG(TEC) o : g
16.  Sr.DDsG- (BW}(ARCH.M(ELECT) : o
17. SEDDG(ML) - with tequest to communicate these orders to all PSUs ; ¥
. . R . } . 5
working under theip administrative control, ¢ 7
18. St.DDG(IC & A) ; Rt
- . . . 3 3
19, Exccutive Dircctor, C-DOT. } 'Lﬁf
20. Sr.DDG(\’igilancc}, DoT ; gh
20.  DDG(Pers.) . . i .%73
' J ¥ 1
P
} i
. P . L 11
-l PSto Minister of Communications - o ; P } ¥
" 2. PStoMinister of State for Communications . .. g ' PR
3 All Advisers, DoT., ‘e v b ‘ , f - ‘
s B . [ KT o Lo ) . b, i :
: SUPY WS R k _ R T RRVRN 5o g
) . o 2 ' ' K [ . E "‘ ':‘l'
. Bhamat Sanchar Nigam Limited, . L 1. :;“j
Ty . . : 4 H’?l
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MINISTRY OF COMAMUNICATIONS

V2 eARIMENT QB '|‘|1.l.la&;()x\x-.\~1tiNlc.-\'\IuN.\)

Now Do the 20, ntdaey o

RESOLULTON

Nou -t 2R este . By vt ot the ' Nemg-

vtz o Ulndenstaading dited 301

Neplember

———

QOO0 cnted i betvecn e Prestdent ol ndig,
facting thoughie Seaetary 10 the Government ol

Bndiag Munishy of Commignie: T Department of

Felecommmnictiions Do Py ad B, Sunchae

Nigin Inmml Hie businesy of praviding tel com

servives B the wunby, Cnimaining the tehevwia

notvrer Kouniing the wincann Greioree by the Depary.
nend (»l telecom \.l*un (D ISy uneltine Departineny
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ol peiceant Upsraoi (DY) {winch \\clc‘c:lll\\:r
previded by Pepurtiment of 'l'c\CCmnmmm::\\ions
(D] s been teansferted Lo the Il\cf\‘\)' tm"mud
\'n-.\\.v,{;m_\- viz, Bharat Seachat Nigem Limied (BSNL)
with elfeet fro Iat Qstober 2000,

S Al uwets & Hablites eseept et e
which will be retained by Dot requlred For e uits
and offiegs under contral of Doty ol the Depet-
et ol Telecom Servives (D19) and the Bepartment
A Peiecom Operations (1T0) stand tramsereed Lo
BANL et the said dute.

kY .'\.il,lh\: exiting conteacls, agrecments aind
O Us entered into by Department of Telecammnu-
me e ns, Depachinet of Televam Scrvices and the
Deomtment of Teleeom Opcrations with vitious
suppliers, contractors, vendors, Compriies and indi.
vid alsin respectof supply ef wpparuius and plants,
iatesiels, prachase of ind und building and supply
o eorvives, selmisting on date of transfer of hoyiness
ael o required for opaidtions ol BSNL alse stand
e nsterred and Lasipned to BSNL, wae b Esty October
2000, :

1

S0 BSNL iy sotely responsible far honeuriag
s vomtricts, agreemonts ind MOUs for due
peptermante and in case of dispuies tosue and be
cuet as the siccessrinssignew under the sajd contract
corvcment and MOU ad st be fiable for any
Cduiaits, delays or neaspu{urnee,

SV efleet from st Octeber 2000 any refercnce
i Sny o concspendence, bills, netices, and other

)
.
e
s - L
'
.
“ '
. H
0 B ¢ . ~
‘ KD - iy o i
) H ¢
\ , i .
! .
R
L]
.’ 1
. R
¢l S -
tE. " .
o e L !
. (. .
Tty R LR AR S CTT AR RN T AR O
- "
. " - !

A
( L b
Y l‘.‘. -t
/ 'ﬂ},',:..g\
Ky 7

decuments W thy Degantment ol “Jeleombervwen ol
the Depratient ¢FTdecom Operstions heving been
iyvied helfne Lit Qetober 2000 by either the Depste
ment of Tdecon .')'k:l'\‘ik‘\;* or Hie Dyyendment ol Tele
o Operations .\hull',' whetorer 1l gonb At s

primits sed allows, e peandas referenee b SN,

tWrth el Tran et Qoteba, M0 oy hitl,
notice or other document issucd by the BSNL bearing
any reference o the Departient of  {elecom Service:
ot the Department of “felesom Qperaticn shall,
wherever tie contest so permity and Sllewa, be e
Lo be 2 Teference to the PSNL.

7. With elleet from 18t October, 2000 all chegues’
drabtsfother instiuments wnder which pryment is
be made in faveur of the Governmentof Indi in
yespeet of monics Cwed to the Depistment of Tele-
com Services andfor the Deptirtment of Telecom
Qperations shall, wherever the context 5o permits wid
allows, be drawn in favour of ‘Pharat Sinchar Nigam
Limited! ' ‘

URDER

QIDLRED AL G eepy of  tus sesclution b
comminicated to W Ste Governments, all Minist-
Jies andd Deprrtments of Qovt. of Judi . -

' e . : .
ORDERED thit the resolution be published i
tho Qi zette of Indin Jur gencrnl information,

TLARISIT KURMAR

Dirvctor (Restg.)
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